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(e) if so, when the order was iafeued 
and the reasons why not implemented so 
far? *

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI GIRIDHAR GO- 
MANGO): (a) Yes, Sir.

(b) A statement is attached.

(c) There were 1068 D.P. families at 
the site of Cooper’s Camp. All excepting 
471 families have been resettled. Out of 
remaining 471 families, 100 families are 
old undlnfirm and the West Bengal Govern-
ment has been requested to admit these 
families in one of the P. L. Homes being 
run and managed by them. Regarding re-
settlement of 371 families, the ceiling of 
bouse building loans has been increased 
from Rs. 2000/- to Rs. 4500/- per family.

(d) The decision has to be implemented 
by the Government of West Bengal.

(e) Orders were issued to the State 
Government on 25-5-1982. The follow up 
action has not yet been reported by the 
State Government.

STATEMENT

Initially, following two demands were 
made by the Doles Banda Udbastu San- 
gram Committee, Cooper’s Camp, Rana- 
ghat district Nadia, West Bengal:—

(i) Doles may be released to the 
families whose doles were stopped; and

(ii) Loans may be given to these 
fiimilies as under:—

(a) House building Rs. 2000/- per 
family.

(b) Small trade loan Rs. 5000/- per 
family.

2. Later on, Smt. Rajindra Kumari 
Bajpai and other three Members of Parlia-
ment, sponsored the case of these D. P. 
families for consideration vide their letter 
dated 31st August, 1981, with the follow-
ing demands:—

(i) Since the cost of building mate-
rials has gone up, the amount of

Rs. 2000/- for housing loan should be 
increased proportionately or standard 
houses 'should be constructed and hand-
ed over to them;

(ii) The industrial complex as per 
recommendation of the Review Com-
mittee should be made available so that 
these people will get employment or they 
may kindly be granted business loans of 
Rs. 10,000/- per family so that they can 
be self-employed in small trade etc.

(iii) Out of the 471 families, about 
100 families are of old infirm and minors. 
They may be sent to P.L. camp for their 
Subsistence.

3. Recently, following proposals have 
been made by Shri Manoranjan Bhakt;i, 
M.P., in his letter dated the 16th June, 
1982, for the resettlement of these fami-
lies:—

(a) All these migrant families should 
be paid house-building loan of Rs. 9,700/- 
as reported by the State Govern-
ment considering the cost factor of con-
structions or houses may be constructed 
by the Government;

(b) Such families should be provided 
business loans of Rs. 10,000/- so that 
they can be economically settled;

(e) The R.I.C. factory situated in 
that place should be handed over to the 
cooperative organised for this purpose on 
lease basis which will generate employ-
ment. .

Change in Guidelines? for Dealership of
LPG Reserved for Tribal people

4846. SHRI BHEEKHABHAI: Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased to 
state:

(a) whether he has received any repre-
sentation for changing guidelines in issue 
of notices of dealerships of L.P.G. reserv-
ed for tribal people;

(b) whether it is a fact that tribals who 
belong to different sects and religions ar$
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noi reguJ&icd by law applicable U> general 
category and scheduled casts category^ and

(c) whether hib Ministry has consulted 
Law Ministry before issuing advertisements 
of dealerships/distributorship in the Press?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS (SHRI 
P. SHIV SHANKAR): fa) Yes. Sir.

(b) The question appears to bi based on 
the premise that law and procedure appli-
cable to general category and Scheduled 
Caste category, should aiso apply to Sche-
duled Tribes. If so, rl is cor.fii mod

(c) No. Sir.
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Promotion and Posting of SC/ST Employ-
ee's In I.O.C /(M D ), Northern Rcftloa

4848. SHRI CHANDRAPAL SHAILA- 
NI: Will the Minuter of PETR OLEUM, 
CHEMICALS AND FERTILIZERS be 
phased to Mate:

(a) whether some promotions were 
dffccted in Typist/Clerks* grade In 1981 in 
Indian Oil Corporation (MD) Northern 
Region;

(b) how many of them belong to Sche-
duled Caste and Scheduled Tribe commu-
nity; and

(c) is it a fact that all SC A  ST em-
ployees working in Regional Office, Indian 
Oil Bhawan were posted outside Delhi' on 
promotion; and

(d) if so, the reasons why SG.& ST em-
ployees posted outside Delhi and non
A  ST employees kept in1 Dcttfi i lit  if on 
proihbtt6n7




